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BEFORE THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW BOMBAY BENCH, NEW BOMBAY 400 614

Tr.A.No. 473/87

Shri Bhola Shankar Kapoor,
R/at Divisional Railuay

Manager (Works),
Bhusaval. Applicant

V/s.

Union of .India
thHrough

The General Manager,
Central Railuay,
Bombay V.T.,

AND TWO OTHERS. Respondants

CORAM: Hon'ble Vice Chairman Shri B.C.Gadgil
Hon'ble Member (A) Shri P.5.Chaudhuri
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